.uQ:J%ggg@@@mRCEhngadgmur_jﬁﬁﬁjhﬁffm

Date of Order

Orders

15.1.2002

A
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Mr.vVvijay Singh - CoUnéeIffbé»gppi,M

Heard tns l=zarned counsel for "tha

applitant‘onfadmissiqn.,Tne counsal -

i

for ‘the appllcanL submits that tne

applicant has filad- reprasantablbn
pondeqf No 3 on 22 ©.2001 but  tha
same has not baan dlaposad of 'so fara
Ha s2eks to dec;de this O.A witn a
suitabla directioq to respondant No.3
to dacid2 thne raprasantation by a
reasonad and spsaking otaer, witnin a
specifiad period considiring tne
griavanca of tha applicant

sympatneatically.

In view of the submissions mada

befor2 us, ws dirsct respondant No.3

'to decide tha representation of tns
~applicant dated 22.6.2001 within a

paridod of 2 mqntns‘from th2 date of

receipt of a copy of this order, oy

considaring tna grisvance of tns
.. applicant sympathatically .and as par

‘rules, if tne same has not. besan

decidad/disposed of so far. The
applicant snall b2 at liberty to

approach th2 aopropriate Fforum, in

case h2 f22ols aggriavad by ctne .

decision of such reprasentation. A
copy of tnis order alongwith a copy
of O.A b2 s2ant to raspondent No.3 for
nacassary action. Witn -the above
direction, tne O.A is disposed of.
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